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1]
The applicant was appointed in 1976 as a(::ii:::f:>

Messenger Boy and subszsquently he was promoted as Record
Supplier in 1981, The next channed of promoticn for

"the Record Supplier is to the post of LDC and the applicant
has mentioned that(}he was called for the written test

in 1979 for the post of checker/LDC but had failed in

the interview. The Applicant has further mentioned that
he was again called for test ¢f LDC but was not selected
in the selecticn held on 29/11/91. He has sought ks
relief through this OA that both the selecticns for the
post of checker/LDC held on 24/3/79 and 29/11/91 be
quashed and that the applicant be promoted as LDC from
the date his juniors were promoted with all consequential
benefits. The Applicant has alsc mentiocned that he
belcongs to Scheduled Caste as well as he is a Gr=duate
and well qualified and has been deliberately failed in
the interview,

2 The respondents have mentioned that the post of
LDC is to be filled in by €Gompetitive Departmentsl Test
among educationally qualified employees with 5 years of

service in the grade of class-IV staff. The Respondents

have further menticned that the applicant appeared for
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the written test held on 23/3/79 zlongwith other CI)
departmental candidates. However, he did not pass
in the written test. The Respondents have further
brought out in their Sur Rejcinder that the applicant
appeared for written test for the post cf LDC again
and interview iﬁéﬁg on 9/12/91 and 5/2/92. However,
he did not qualify and was not found suitable for the
post of LDC, The written test and the interview
was held through a competitive test in terms cf
SRC-14,E and SRO-l49,,$he test was correctly held
accerding to the iﬁstrUCticns.

3. The respondents have produced original records
of selection for the post of LDC held on 26/8/91. From
the original record it is seen that Shri Gaikwad

whose ﬁame is appearing at Sr.No.8 in the list for

the written test and interview held on 9/12/91 and
5/2/92 has been shown as disqualified as he has received
only 83 marks while pass mark fcr Scheduled Caste and
Scheduled Tribe has been shown as 88,

4. In view of the record of the selecticn held

for the.LDC/,ﬁe are of the opinion that applicant has

no merit in his case for being declared as passed in

the selection held on 9/12/91 and 5/2/92 which he has
challenged. There is no infirmity in the selection

held on 9/12/91 and 5/2/92 which would warrant
intervention{_ ") As far as the selection for 1979

is concemed, the matter is too ©ld and time barred

and cannot be challenged at this late stage.

5. In the result, we find no merit in the Ca

and the same is dismissed., There will be no crder

as to costs.
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL (?g)
BOMBAY BENCH, BOMBAY

R.P.NO, (N) 15/95
in

DA NO, 1301/92

Shri Premraj Baliram Gaikwad ves MApplicant
v/s.

Union of India & Ors, +e+ Raspondents

CORAM: Hon'ble Vice Chairman Shri Justice M.S.Deshpande
' Hon'ble Member (A) Shri P.P,Srivastava

Tribunal's Order by Circulation : Dated: 1219 o\~
(PER: P.P.Srivastava, Member (A)

The applicant in this review patitian has
put forward substantially the same arguments which
have been put-forth at the time of hearing of the
0A, The applicant has also not brought out any
arror appareﬁt on the face of the récord. e,
therefore, do not see any reason to revieu the
ordergyg;gﬁ'has‘alraady been passed in the Original
Application., The ravieu pefition is, therefore,

dismissed inelemini,
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